
Government of Jommu ond Koshmlr
tlnonce Deporlmenl

Clvll Secrelorlot, Jommu/ Srlnogor

NOTIFI TION

Jommu 7th ot Apill,2026

t.O lo3.-ln exercise of the powers confened by seclion 154 of ihe Jommu ond
Koshmir Goods ond Services Tox Act, 2017 (Acl No. V of 2017), the Governmeni, on
the recommendotions of lhe Council, hereby mokes lhe following rules furlher to
omend the Jommu ond Koshmir Goods ond Services Tox Rules, 2017, nomely:-

(l ) These rules moy be colled the Jommu ond Koshmir Goods ond Services
Tox (Fourth Amendment) Rules, 2025.

(2) These rules sholl be deemed io hove come inlo force with effect from lst
doy of November,2025.

2. ln the Jommu ond Goods ond Services Tox Rules, 2017 (hereinofter refened to
os the soid rules), ofler rule 9, the following rule sholl be inserted, nomely: -

"9A. Gront of reglstrotlon eleclronlcolly. - Notwithstonding onylhing
contoined in rule 9, ony person who hos opplied for regisirotion under rule 8
or rule l2 or rule I 7, sholl, upon ideniificoiion on the common portol bosed
on doto onolysis ond risk porometers, be gronted registrotion eleclronicolly
by the common portol, wiihin lhree working doys from the dote of
submission of opplicoiion.".

" 14A. Opllon for loxpoyers hovlng monthly outpul lox lloblllty below lhreshold
llmlt.-

2. Any person, oiher lhon o person notifled under sub-section (5D) of section 25.
who hos not opted for outhenlicolion of Rodhoor number, sholl not be
eligible for gront of registrolion in ierms of lhis rule.

3. ln the soid rules, in sub-rule (l) of rule 10, ofter the words ond figure
"under rule 9,", the words, letters ond figures "rule gA ond rule I4A," sholl
be inserled.

4. ln the soid rules, ofter rule 14, lhe following rule sholl be inserled,
nomely: -

I . Any person who hos mode opplicotion for regisirotion under rule 8 ond
who determines thot his totol output tox liobility on suppty of goods or
services or both mode to registered persons on occount of cenirol tox
ond Stote lox or Union ienitory tox ond integroted tox ond
compensotion cess, does not exceed two lokh ond fifty ihousond
rupees per month, sholl hove on option to get regiskotion
electronicolly, in occordonce wiih the provisions of this rule.
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3. Notwithslqnding onything conloined in rule Il, o person registered under this
rule in o Stote or Union teniiory sholl not be eligible to obtoin onother
registrotion in the some Slote or Union tenitory under this rule ogoinsi the
some Permonenl Accounl Number.

4. Upon successful oulhenticotion of Aodhor number, the opplicont refened to
in sub-rule

(l) sholl be gronled registrolion electronicolly by ihe common portol,
within three working doys from ihe dote of submission of opplicotion.

5. The registered person who intends to withdrow from the option ovoiled
under sub-rule (l), sholl file on opplicolion. in FORM GST REG-32, duty
signed or verified lhrough electronic verificotion code on the common
portol, either directly or through o Focilitotion Centre notified by the
Commissioner:

Provided thol the registered person sholl not be ollowed to file such
opplicotion unless he hos furnished, -

o. returns for o period of minimum three months, where such opplicotion
is filed before lst Aptil,2026:

b. returns for o period of minimum one tox period, where such
opplicoiion is filed on or ofter lsl April, 2026; ond

c. oll the returns due for the period from the effective dote of registrotion
till the dote of opplicoiion for wiihdrowol:

Provided further thot the registered person sholl be ollowed lo file such
opplicotion where no proceedings under section 29 hove been
inilioted ogoinst such regislered person.

6. Where there is ony chonge in porticulors furnished in FORM GST REG-01 by the
person who hos been gronted registrotion under lhis rule, the soid registered
person sholl get the porliculors omended under rule 19 before filing on
opplicotion for wilhdrowol under sub+ule (5).

7. Bosed on doto onolysis ond risk porometers on lhe common portol, the
provisions of sub-rule (4A) of rule 8 reloting to outhenticolion of Aodhoor
number or biometric-bosed Aodhoor outheniicotion, toking phoiogroph of
the opplicont olong wilh verificotion of

originol copy of documents uplooded olong with registrotion
opplicotion in FORM GST REG-o'| . sholl, so for os moy be, opply to
opplicolion for withdrowol filed under sub- rule (5).

8. The provisions of suFrules (5) ond (6) of rule 8 reloting lo issuonce of
ocknowledgment, sholl, mulatis mutondrs, opply to the opplicotion filed
under sub+ule (5).
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9. The opplicotion filed for withdrowol under sub-rule (S), sholl be verified in
occordonce wilh the provisions of rule 9.

10. Upon verificotion under sub+ule (9), ihe proper officer sholl issue on order in
FORM GST REG-33 ollowing the opplicoiion for wiihdrowol from ihe opiion
ovoiled under sub+ule (l ) or order for rejeclion of opplicoiion in FORM GST
REG-05, within o period specified under rule g, os the cose moy be. which
sholl be mode ovoiloble to the regislered person on the common portol.

I i. The registered person who hos received on order issued under sub-rule (10)
ollowing withdrowol sholl be oble to furnish lhe detoils of ouiput lox liobility on
supply of goods or services or bolh mode to registered persons, exceeding
the ouipul tox liobility os refened to in sub-rule (l), from the firsl doy of
succeeding month in which the soid order hos been issued.

12. A registered person to whom on order under sub-rule (lO) hos been issued,
sholl not omend the detoils furnished in respect of output tox liobility so os to
exceed the limit of the output tox liobility specified in sub+ule (l) for the
period prior lo lhe firsl doy of succeeding monlh in which the soid order hos
been issued.

'13. Where proceedings for concelloiion of registrotion hove been initioled by the
proper officer ofter the filing of withdrowol opplicotion ond the soid
proceedings ore pending, the withdrowol opplicotion under sub+ule (5) sholl
be rejected by the proper officer ond the provisions in reloiion to opprovol of
opplicotion on deemed bosis under sub-rule (S) of rule 9, sholl not be
opplicoble in such cose.".

ln the soid rules, in FORM GST REG-01, -
o. ofter the word, letlers ond figures "FORM GST REG-Ol,' ond before the words

"Applicotion for Registrotion", for the brockets, words ond figures ,,[See rule
8/l/j". the brockets, words, figures ond letter,,[See rules B(l) ond l4A],'sholl
be substituted:

b. in Port-B, in the toble, ofter seriol number 4 ond the entries reloting iherelo,
the following seriol numbers sholl be inserted, nomely: -

"4.1 Option for registrotion under rule l4A
NOES

Declorolion by person opiing for registrotion under rule l4A

I hereby declore thot the oforesoid business sholl obide by the conditions o
restrictions specified in the Acl or the rules for opting to regisler under rule 14A."
ond

.l.t

c. under the heoding 'lnslructions for submission of Applicoiion for Registrotion',
ofter seriol number 8, the following seriol number sholl be inserted, nomely: -
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"8A. Any person opting for registrotion under rule l44 sholl undergo OTP

bosed outhenticotion of Aodhoor number.".

6. ln lhe soid rules. in FORM GST REG-02, ofter the word, letters ond figures
"FORM GST REG-02", for the brockels, words ond figures "[See rule 8(5/.f ", the
brockets, words, figures ond letler "[See rules 8(5) ond l4Aj " sholl be
subslituted.

7. ln lhe soid rules, for the FORM GST REG-03, the following Form sholl be
substiluted, nomely:

"FORM GSI REG.(X}

[See rules 9(2), l9(2) ond l4A]

Reference No

2
2

Dote:

Nollce for Seeklng Addlllonol lnformollon / Clorlflcotlon

/ Documenls relollng lo Appllcollon for

<<Reglshollon/Amendmenl/Concellollon/Wlthdrowol>>

This is with reference to your <<registrotion/omendmenl/concellotion/withdrqwol
>> opplicolion filed vide ARN <> Doted -DD/MM/YYYY. The Deportment hos
exomined your opplicotion ond is not sotisfied wilh it for the following reosons:
t.

(DD/MM/YYYY)

*You ore hereby directed to oppeor before the undersigned on
(DD/MM/YYYY) ot ....... (HH:MM)

If no response is received by the stipuloted dote or if proceedings under section 29
is initioted ogoinst you, your opplicotion is lioble for rejection.
Pleose note ihot no furiher notice / remlnderwill be issued in ihis motler

Reference
Number:

Dote-

To

Nome of lhe Applicont:
Address:
GSTIN/GSTP lD (if ovoiloble):
Applicotion
(ARN):

You ore directed to submit your reply by

M--



' Not opplicoble for New Registrolion Applicotion ond Wilhdrowol.".

Signoture Nome of the Proper Officer:
Designotion: Jurisdiction:

8. ln ihe soid rules, for the FORM GST REG-04, the following Form sholl be
substituted, nomely:

"FORU GST REG-04

[See rules 9(2). l9(3) ond l4A]

Clormcollon/oddlllonol lnformollon/documenl for

<<Reglslrollon/Amendmenl/Concellollon/Wlthdrowol >>

1 Nolice detoils Reference
No.

Dote

Applicoiion detoils Reference
No.

Doie

3

4 Nome of Business

(Legol)

5 Trode nome, if ony

6. Address

Whether ony modificotion in the opplicolion for registrotion or fields
is required.-

No

(Iick
one)

Yes

8 Additionol Informotion

? List of Documents
uplooded

Ploce

Dote:

ignoture of Authorised Signo

Nome Designotion/Siotus:

GSIIN/GSTP ID, if
opplicoble

7.

V



I _hereby solemnly offirm ond declore thot the informotion given hereinobove is

knowledge ond belief ond nothing hos been conceoled therefrom.

erificotion

rue ond correci to the best of my

t0

Nole: -

l. For new registrotion, originol regisirotion opplicotion will be ovoiloble in
ediloble mode if option 'Yes' is selected in ilem 7.

2. For omendment of regislrotion porticulors, the fields intended lo be omended
will be ovoiloble in editoble mode if option "Yes" is selected in item 7.

3. For withdrowol from oplion ovoiled under rule l4A, item 7 will be disobled.".
4. ln the soid rules, for ihe FORM GST REG-05, the following Form sholl be

substituted, nomely:

"FORM GSI REG.Os

[See rules 9(4). t9(4).23(2)(b) ond l4A]

Reference
Number: Dote-

To

Nome of the
Applicont
Address -

GSTIN/ GSTP lD (if ovoiloble)

Order of Rejectlon of Appllcollon for <Reglslrotlon / Amendment /
Concellollon/ Wllhdrowol >

2.

2

...Therefore, your opplicotion is rejected in occordonce with the
provisions of the Acl. Or
You hove not replied to the notice issued vide reference no.
doted............... within the timev

This hos reference to your reply filed vide ARN - doted-. The reply hos been
exomined ond the some hos nol been found lo be soiisfoctory for ihe following
reoS0ns:

l.



specified iherein. Therefore, your opplicotion is hereby reiecied in

occordonce with the provisions of the Act.

Signoture Nome Designoiion Jurisdiciion".

10. ln the soid rules, ofter the FORM GST REG-31, lhe following Form sholl be
inserted, nomely:

"FORM GST REG.32

[See rule l4A (5)]

Applicotion for Wiihdrowol

. Verificotion
l-hereby solemnly offirm ond declore thot lwont to withdrow from the o
plion ovoiled under sub-rule (l ) of rule I 4A ond I understond thot the provi

sions of sub- rule (4A), sub+ule (5) ond sub-rule (6) of rule 8 ond provisions o
f rule 9 reloiing to verificolion of the opplicotion ond physicol verificotion o
f ploces of business ond conesponding procedures ond lime period sholl o
pply to my withdrowol opplicotion.

1. GSTIN

2. Legol nome

3. Trode nome, if ony
4. Address of Principol
Ploce of business
5. Option for registroiion
under rule l4A

(i) Yes

(ii) No

6. Aodhoor Authenlicolion

(i) Primory Authorized Signoiory (outo)

(ii) Promoter/Portner (outo)

7. Reoson for Withdrowol t. Outpui tox liobility in respect of supply mode to
registered person exceeds two lokh fifty ihousond
rupees per month.
Other -Pleose specify.
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Signoture of Authorised Signotory
Nome
Designoiion / Stolus

Ploce

Dote

lnslructlons for submlsslon of oppllcollon for wllhdrowol

"FORM GSI REG.3:I

[See rule l4A (10)]

Reference Number - <<>>
DD/MM/YYYY

Doie -

To (Nome) (Address)

Regishotion Number (GSTIN)

L ln 'Option for regislrolion under rule l4A' field, option YES will be disobled on
common portol.

2. Permonent Account Number sholl be verified with lncome Tox dolobose.
3. Aodhoor Authenticotion of Primory Authorised Signotory ond one selected

Promoter or Porlner is mondotory.
4. Before opplying for withdrowol from the option ovoiled under rule l4A, oll the

pending returns till the dote of opplicotion sholl be furnished. ll is mondotory
lo furnish returns for o period of minimum three monlhs, where such
opplicotion hos been filed before 'lst April, 2026, ond o minimum one tox
period, where such opplicotion is filed on or ofter'lst April, 2026.

5. Pleose ensure thot no omendment opplicolion is pending of the time of filing
of FORM GST REG-32.

6. Once FORM GST REG-32 is filed, no omendmenl opplicotion will be ollowed to
be filed till ihe disposol of opplicotion under FORM GST REG-32.

/. ARN will be generoted only ofter successful OTP bosed outhenticotion of
Aodhoor number or completion of the process of biomekic bosed Aodhor
outhenticotion olong wilh the verificotion of originol copy of the documents
uplooded with the opplicoiion in FORM GST REG-o1.

8. Pleose nole thot filing of concellotion opplicotion will not be ollowed once
FORM GST REG- 32 is filed till the disposol of opplicotion.

9. ln cose the proceedings under section 29 hove been initioted, opplicotion tor
withdrowol in FORM GST REG-32 will nol be ollowed to be filed.".

10. ln ihe soid rules, ofter the FORM GST REG-32, ihe following Form sholl be
inserted, nomely:

V-



Applicotion Reference
(ARN)
DD/MM/YYYY Order of withdrowol
ovoiled under sub+ule (l ) of rule I 4A

No.
Doted -

from option

This hos reference to your opplicoiion number-- doted submitted under
sub- rule (6) of rule l4 A regording wilhdrowol from the option ovoiled under
sub-rule (l) of rule l4A. Your opplicolion hos been exomined ond the some
hos been occepted under the provisions of sub-rule
(l I ) of rule I 4A. ct. The omended certificote of registrotion is ovoiloble on your
doshboord for downlood.

Signoture
Nome
Designotion
Jurisdiction

Doie:
Ploce:".

By order ol the Government of UT of Jommu & Koshmk.

sd/-
(Shollendro Kumor),lAS

Finonciol Commissioner.
(Additionol Chief Secretory)

No. FD-ST/139/2025-07 doted.O7 .04.2025

10. Privote Secretory to lhe Adminislrolive Secrelory, Finonce Deporlmenl.
I l. lnchorge Websile, Finonce Deportment.

o
1(Moho d Amln

e overnmeni.

,.o LI

\?fl'tv secretSlfo ttt

Y

Copy lo iher
l. Secretory, GST Council, New Delhi. (ln raference lo CBIC Nolificotion No.l8/2025-CT, Dl:31.10.2025).

2. All finonciol Commissioners.

3. Principol Sgcrelory lo Hon'ble Li. Governor.
4 .All Principol secrelories/Commissioner/Secrelodes lo Govemment.
5. Joinl Secretory, J&K. MHA, GOl, New Delhi.

6. Divisionol Commission€r, Jommu/Koshmir.
7. Commissioner, Stole Toxes Deporlment. J&K, Jommu/Srinogor.
8. Excise commissioner, J&K, Jommu,/Koshmir.

9. Additionol Commissioner Slote Toxes (Administrolion & Enforcement) Jommu/Koshmir.


